GOVERNMENTOF INDIA
MINISTRYOF FINANCE
DEPARTMENTOF FINANCIAL SERVICES
LOK SABHA

UNSTARREDQUESTION NO. 4613
TO BE ANSWERED ON THE 234 MARCH2018/ CHAITRA2, 1940 (SAKA)
Actionon Loan Defaulter

4613.SHRIPRAHLADSINGH PATEL:

Willthe Ministerof FINANCEDbe pleased to state:

()  whetherthe chairpersonof a listed companytradingin diamondand jewelleryfled
awaywithout payingaymentof Rs. 6712 croreand if so, the detailsthereof;

(b)  whether according to print media Central Bureau of Investigation (CBI) has
lodged FIRs in 2017 buttillnowthereis no developmentin this case; and

(c)  1if so, the details thereof along with the statements issued by Enforcemen
Departmentand CBl in this regard?

ANSWER

The Ministerof State in the Ministryof Finance
(SHRISHIVPRATAPSHUKLA)

(a) to (c): CBI has informedthat it has registeredcases against two companiestradingin
diamondand jewelleryin the year2018 (up to 28.2.2018),in whichthe accused chairmar
of the companies have fled abroad causing loss of different amounts. Details are at
Annex.



Annex

Lok Sabha Unstarredquestion no. 4613,to be answered on 234 March 2018
Details of cases registered against two companies tradingin diamond and
jewelleryin the year 2018 (up to 28.2.2018),in which the accused chairman ofthe

companies have fled abroad causing loss
S. Y Case Company Accused Amount
N ear | registration . Ived b di . Ived Status
o. date involve absconding | involve

1 2018 | 31.1.2018 DiamondR | NiravModi | Rs. 6,498.15 | Under
UsS crore investigatior
Stellar
Exports
Stellar
Diamonds

2 2018 | 15.2.2018 Gitanjali Mehul Rs.7,080.8¢ | Under
Gems Ltd. | Choksi crore investigatior
GiliIndia
Ltd.
Nakshatra
Brand Ltd.

Source: CBI




